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For Appellant(s)
                               Mr. Harinder Mohan Singh, Adv.

For Respondent(s)              M/s. Delhi Law Chambers.

         Hon’ble Dr. Justice Arijit Pasayat pronounced the judgment of the Bench
comprising of His Lordship and Hon’ble Mr. Justice Lokeshwar Singh Panta.

         For the reasons stated in the judgment, orders of the Labour Court and the
High Court are clearly unsustainable and are set aside. The appeal is allowed without
any order as to costs.

           (Parveen Kr. Chawla)                                    (Vijay Aggarwal)
               Court Master                                          Court Master
                         [Signed reportable judgment is placed on the file.]


